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Delivered by Hon’ble Mr. 

  Heard and

the applicant and learned counsel for the respondents and gone through 

the material on record. Both the sides agreed that O.A. can be disposed of 

by giving a direction to the respondents to disburse the arre

the applicant within a limit

2. Looking to the submission of the parties, O.A. is disposed of 

with a direction to the respondents to pay the arrears of outstanding 

wages/ salary, if any, to the applicant within a period of one m

the date of receipt of a certified copy of this order. In case, the Aadhar 

Based Bio Metric Identification and Skill Profiling in the relevant NIC 

Portal is to be done

regard, the Hon’ble Hig

the case of applicant for car

Identification and Skill Profiling, if he fulfills the eligibility. Respondents 

would do the needful as directed by the Hon’ble High Court wi

period of one month from the date of receipt of a certified copy of this 

order. It is made clear that no observation has been made on the merit of 

the case by us. 

3. O.A. is accordingly disposed of.

 
 
 
 (PRADEEP KUMAR
   MEMBER (A)
sks/-  

 :: 2 :: 

O R D E R  
[O R A L] 

Delivered by Hon’ble Mr. Raksh Sagar Jain, Member (

Heard and considered the arguments of learned counsel for 

the applicant and learned counsel for the respondents and gone through 

the material on record. Both the sides agreed that O.A. can be disposed of 

by giving a direction to the respondents to disburse the arre

the applicant within a limited time frame. 

Looking to the submission of the parties, O.A. is disposed of 

with a direction to the respondents to pay the arrears of outstanding 

wages/ salary, if any, to the applicant within a period of one m

the date of receipt of a certified copy of this order. In case, the Aadhar 

Based Bio Metric Identification and Skill Profiling in the relevant NIC 

is to be done, the said exercise be done by the respondents. In this 

regard, the Hon’ble High Court has directed the respondents to consider 

the case of applicant for carrying of his Aadhar Based Bio Metric 

Identification and Skill Profiling, if he fulfills the eligibility. Respondents 

would do the needful as directed by the Hon’ble High Court wi

period of one month from the date of receipt of a certified copy of this 

order. It is made clear that no observation has been made on the merit of 

O.A. is accordingly disposed of. No costs.

PRADEEP KUMAR)  (RAKESH SAGAR JAIN)
MEMBER (A) MEMBER (J)

 O.A./062/738/2020 

Member (J): - 

considered the arguments of learned counsel for 

the applicant and learned counsel for the respondents and gone through 

the material on record. Both the sides agreed that O.A. can be disposed of 

by giving a direction to the respondents to disburse the arrears of salary to 

Looking to the submission of the parties, O.A. is disposed of 

with a direction to the respondents to pay the arrears of outstanding 

wages/ salary, if any, to the applicant within a period of one month from 

the date of receipt of a certified copy of this order. In case, the Aadhar 

Based Bio Metric Identification and Skill Profiling in the relevant NIC 

, the said exercise be done by the respondents. In this 

h Court has directed the respondents to consider 

ng of his Aadhar Based Bio Metric 

Identification and Skill Profiling, if he fulfills the eligibility. Respondents 

would do the needful as directed by the Hon’ble High Court within a 

period of one month from the date of receipt of a certified copy of this 

order. It is made clear that no observation has been made on the merit of 

No costs. 

(RAKESH SAGAR JAIN) 
MEMBER (J) 


